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ORDER

Mr. K.N. Shrivastava:

The petitioners have filed the instant C.P. under Section 14 of the
Contempt of Courts Act, 1971 read with Rule 5 of Contempt of Courts
(C.A.T.) Rules, 1992, stating therein that the respondents in the C.P., who
are also respondents in O.A. No.1667/2015, have failed to comply with the
order dated 05.05.2015 passed by this Tribunal in the said O.A., and as
such they should be punished for the offence of disobedience and contempt
of this Tribunal. In order dated 05.05.2015 passed in O.A. No.1667/2015,

this Tribunal had directed the respondents as under:

[13

4. In view of the above position, we direct the respondents to
consider the case of the applicants in the light of the aforesaid Orders
of this Tribunal in OA No.1515/2015 (supra) and if their cases are
covered by it, they shall also be given the same benefits. We also
direct the respondents to pass appropriate orders in this regard
within a period of one month from the date of receipt of a copy of this
order. The Registry shall also send a copy of this OA to the
respondents along with a copy of this Order. OA is accordingly
disposed of. There shall be no order as to costs.”

2. When the case came up for hearing the parties on 23.09.2016, Mr.

S.M. Arif, learned counsel for respondents submitted that the respondents

have duly complied with the order dated 05.05.2015. In support of his

contention, Mr. S.M. Arif submitted a copy of order No.8/19/2015-S.1IV (B)

/723 dated 16/20.09.2016 issued by the Director General, All India Radio

and the same was taken on record. It is seen from the order of the Director

General, All India Radio that after obtaining approval of the Government,

they have issued the said order implementing the order of this Tribunal

dated 05.05.2015.



3. Dr. Ashwani Bhardwaj, learned counsel for petitioners, however,
submitted that the Tribunal in its order dated 05.05.2015 had directed the
respondents to consider the case of the petitioners in the light of the orders
of this Tribunal in O.A. No.1515/2015. It was further submitted that the
said order was duly complied with by the respondents by way of Annexure-
C order dated 13.12.2011. It was also submitted that condition (iii) of the
order now passed by the Director General, All India Radio on
16/20.09.2016 puts a condition on the petitioners, which was not the case
in the order dated 13.12.2011 of Director General, All India Radio. The
learned counsel stated that the condition (iii) in the order dated

16/20.09.2016 must be withdrawn by the respondents.

4. We have perused the order dated 16/20.09.2016. The condition (iii)
reads as under:
“(iii)) As per directions of the Ministry of I&B vide letter No.
515/86/2015-BA-E dated 21/1/2006 (copy enclosed), the applicants
in above OAs will submit an undertaking that they were not
applicants in any court case relating to grant of ACP either pending or
disposed of.”
We notice that this is an innocuous condition. It is only seeking some
information from the petitioners, which would be useful to the internal

administration of the respondents. We, therefore, feel that there cannot be

any fundamental objection to such a condition.

5.  Taking an overall view of the matter, we are satisfied that the order of

this Tribunal dated 05.05.2015 in O.A. No.1667/2015 has been



substantively complied with by the respondents. As such, the C.P. is closed.

Notices issued to the respondents are discharged. No costs.

( K.N. Shrivastava ) (Raj Vir Sharma )
Member (A) Member (J)
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